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CENTRAL ADriII\lI3TRATI\yE TPJB UNAL: PRI NCI PAL BENCH.

O.A. NO. 2071/89

Nau Delhi this the 2nd day of l^ay, 1994,

Shri Justice V.S. i^alimath, Chairman,

Shri P.T. Thiruuengadam, -PtemberCA) ,

1, Shri' SubhashChand,
S/o Late Shri" Ham Chand,

2, Shri Hahendra Singh,
3/o Shri Pur-an Singh.

3, Shri Yograj,
S/o Shri 3alshi Ramo

(All peons yorking in ESI Corpo
ration, Rajirdra Plac®, Weu DBlhi). ... Pstitioners,

By Advocate Shri N. Amarssh,

W^rsus

1, The ESTI Corporation thropgh •
its Director Gener,al,
ESI Corporation,
Kotla Road, I.P. Estate,
Nbu Delhi.

2. Thes Regional OirEctor,
ESI Corporation, ,
Rajird era Place,
Neu Delhi. ... Respondsnts,

By Adv/ocato Shri G.R. Nayar.

, ORDER (ORAL)

Shri Justice V.S. PlalimRth.

The counsel For tha respondBnts submitted

that petitioners 1 and 3 have bsen r8gu]aris8d u.e.f. 17.7.90

and petitioner No. 2 has been regularised y.e.f. 7.3,91-, the

dates on yhich th® reguJa r • vacancies becams available. Thus,

thars is no subsisting grievance uhich merits examination in

this case, This O.A. is accordingly disposed of ^ '

(P.T. Thiruvengadam) (V.S. Plalimath)
('(lBmb0r(A) Chairman
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